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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

Dt.17.4.2002

The gpplicant is
absent on call, R=3
continues to remain
absent. AJls. not returng
from other respondents
although notices by Regd,
post’ were sent on 19.2.04
and hence gervice treated
sufficient on them. Call
on 6.5.2002 f£or counter,
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Dt,6.,5.,2002

Partieg are absent on
call. No steps taken by
the Respondents to file
counter, Put up before the

Bench for fuﬁthwr rrders.
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